Statement re: Bokaro MAY

Steel Project
[Shri C. Subramaniam].

of great assistance to our country in
the planning and building uprof basic
industries. I am confident that in
many more such projects to come, we
can count on their friendly assistance.
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I 'take this opportunity also of
expressing my thanks to the various
other countries who have shown keen
interest in assisting Bckaro. As! a
matter of fact. as I mentioned earlier,
some tentative proposals have been
put forward for our consideration by
private steel building | intcrests in
U.S.A, UK, Japan, France, West
Germany and Italy. I want to inform
these friends abroad that Bokarojis
not the only stcel project which ‘we
propose to build in the immediate
future. 1t is our intention to explore
the ; possibilities of utilising these
friendly offers to build other steel
plants which are under study at
present.

‘Dr. L. M. Singhvi (Jodhpur): In
view of this statement,/ we would like
to know whether this assistance would
be only assistance in terms of credit

or it would also mean technical/

assistance.

Mr. Speaker: These details can be
worked out later on.

Dr. L. M. Simghvi: This is not a
detail; this is a matter of broad
approach.

Mr. Speaker: Can the Minister reply
to this at this stage?

Shri C. Subramaniam: Technical
assistance to the extent necessary will
be made available by the USBR.

Shri P. R. Chakraverti (Dhanbad):
By what date the plant would go into
production?

Shri C. Subramaniam: Just now
they have made the offer of assistance
which we) have accepted and now
other detai]s will be discussed when
the Soviet experts come over here.

1)
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Shri D. C. Sharma (Gurdaspur):

May I know if the work{/on the 5th
steel plant will be taken up now? "

Shri C. Subramaniam nodded assent.

Shri P. Venkatasubbaiah (Adoni):
May I know whether the terms offered
by the USSPVare more favourable in
the matter éf interest, etc. compared
to the offer from other places such as
France, USA, }etc.

Mr, Speaker: This might be taken
up later.

Shri D. C. Sharma: What about my
question, Sir.

Mr, He has nodded his

head.

Speaker:

12.38 hrs.

COIR INDUSTRY (AMENDMENT)
BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Manubhai Shah on the 30th April,
1964, namely:

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

Shri Maniyangadan may continue
his speech.

Shri Maniyangadan (Kottayam):
Sir, I welcome this Bill. Coir indus-
try is a very old and very important
industry in Kerala. It is perhaps an
industry which gives employment to
the largest number of people there
and that is why I congratulate the
Minister for bringing this measure to
improve its present condition. It is
true that there was a slump in this
industry for a pretty long time....

Mr, Speaker: Order, order. Some
hon. Members think that this is the
Central Hall or the Lobbies. They do
not even realise that something is
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happening here and this is a place

where some discretion has to be
exercised.
Shri Maniyangadan: The hon.

Minister was saying that the industry
is now doing well with the co-opera-
tion of the Coir Board. I do not deny
that the Copir Board has done some
good for -the industry but during the
last several years, due to various
reasons, of which the most important
is the failure to find markets in foreign
countries, several factories had to be
closed down and a large number of
coir workers were rendered out of
employment. Even now that position
continues. But since the formation of
the Coir Board, especially in the last
few years, there has been consider-
able improvement and export also has
increased to some extent.

I take this opportunity to congratu-
late the present chairman of the Rub-
ber Board who is taking very kecen
interest in this matter. He, with co-
operation of the Ministry, has been
able to improve the condition of the
industry. Export has gone up.

Shri Vasudcvan Nair was mention-
ing here that export of coir manufac-
tured goods has dwindled to 7zero
,whereas the export of coir yarn and
fibre has increased. If the figures
which I got from the Ministry a few
weeks back are correct, this is not a
correct statement. Taking the figures
of export for 1962 and 1963, it is true
that the total quantum of export of
coir goods has gone down, in 1963 as
compared to 1962. But as regards coir
manufactures, we find that in the
year 1963, there is an increase of
1,071,000 kgs. as compared to the
export in 1962. But as regards yarn
and fibre, there is a decrease of
1,746,000 kgs. This is a good trend.
I do not know what was happening
in the previous years. It is true yarn
is being exported from here and goods
are manufactured in foreign countries
which compete with goods manufac-
tured here. That will be a matter of
concern as regards our export poten-
tialities.
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(Amendment) 1 3880
Bill

The main object of the Bill is to

‘allow the Coir Board to start machi-

nised factories where mechanised
methods could be adopted 101-] manu-
facturing these goods. It is a good
thing. It is several years since this
jdea was mooted and it was originally
suggested|that about one-third of the
present capacity of the factories may
be mechanised. 1 do not know what
happened to that| idea.

Now, it scems the Board itself is
going to start one or more factorics. I
do not know why the ownerslof the
existing factories could not be allowed
to mechanise their own factories. If
exports are to be improved, if we are}
to stand competition with foreign
countries where these goods are manu-
factured, it is admitted on all hands
that the quality of the} goods has got
to be improved, and that is possible:
only by mechanisation. So there s’
no meaning in putting objection %o
that. Of course, there were objectiong
from my State from certain quartersy
not from the Government of Kerala,
But T am h'lppvl;o see that that ob—
jection also is not there.

So this mechanisation will improve
things. Along with this, it is true tha¥f
by increasing exports, we will beén,
earning more of foreign exchange and
we will be increasing the production
of goods which will/give more employ-
ment. Of course, by mechanisation,
the present labourers engaged in fac-
tories will be finding it difficult to
find jobs. That[is an aspect which
has to be considered. Yesterday, Shri
Vasudevan Nair was saying that al-
ternate_emplovment must be provided
to thes people If I remember cor-
rectly, "the hon. Minister also stated
on a former occasion that alternate
employment would be found for those/
who had gone out of employment. But
1 do not know what is the method
that he has in mind. Whatever it| be,
it is a question which he must very
seriously consider.

Another factor I wish to bring
to notice, apart from the/two as-
pects of promotion of exports and
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[Shri Maniyangadan]

also employment of a large number of
people which have to be considered,
is thg aspect of improving the market
for coir products in India. What steps
are being taken for that? I do not
know, Oflcourse, the Coir Board have
opened certain sheps and certain show-
rooms in different parts of the country.
But I would requesq the Minister to'
see that the various departments of
the Government of India and also of
the State Governments and several
bodies ’under the control vf Govern-
ment purchase for their use a large
quantity of coir goods. If that could
be done, I am|sure the factories which
are closed could be reopened and the
workers employed. Along with that,
mechanisation will improve the quality
oflgoods and exports will also increase.

Another thing I would like to bring
to the Ministry is regarding certain
other connected industries. Take, for
example, rubberised coir materials.] I
know certain applications were sent to
‘the Government for licence for start'ng
certain factories. Rubber is available;
so are yarn and the other goods. But
1 do not know what happencd to these
applications for licences. If this new
scheme is allowed to ‘go through, tae
coir yarn could be utlised in a very
very useful way.

In this connection, I mav also say
that [of the coconuts produced in
Kerala, about two thirds of the quan-
tity of husk now ava‘lable is not utilis-
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ed. Only one thirdgis used, the rest is
wasted. The coir industry thrives only "

in the coastal areas because brackish
water is available there. I ,am toid
there are certain chemicals which
could be used for this purpose. I
understand certain methods are found
out by research [and with the use of
these chemicals, the husk could be
processed and fibre obta‘ned very easi-
ly. 1f this is true, other|parts of the
State where no brackish water is avail-
able could also start this industry and
almost all the coir husk produced
there could be utilised for this indust-
ry without wasting it.

‘.
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Cocbnut grows not only in Kerala
but in certain other States also./ The
Board is taking steps to develdp the
coir industry in those areas also.

My submission is that all these as-
pects must/be taken into considera-
tion. Along with this, I would aico
submit that the present duty ocn manu-
factured goods should be reduced. As
was recommended by the Coir Board-
last year or so, the Government raised
the duty and now it is equal to the
duty on coir yarn. That must be
reduced and the prayer of many peo-
ple affected that this mus{ be reim-
bursed must bef given due considera-
tion. Otherwise, the export business
will  encounter difficulties. For en-
couraging exports, manufacturers must
be encouraged.

So while welcoming this Biil/ 1

would submit that all these aspects
must be considered. Specially the

_ question of giving more work to peo-

ple and developing the linternal mar-
ket must be given very serious consl-
deration. I support the Bill.

Shri N. Sreekantan Nair (Quilon):
I too would like to congratulate the
Minister on taking .some action in a
matter where thingds were allowed to
drift for years. It is true that the
Coir Board had been |doing something
for the last ten yeérs. But what
result it hags produced, I do not know.

I do not agree—I fannot agree—with
my hon. friend, Shri Maniyangadan, in
showering congratulations and handing
bouquets to the Rubber Board Chair-
man or anybody else /connected with

it. As a matter of 'fact, this jolt
which the hon, ~“Minister may
perhaps end it or mend it. T thope it

mends it. Even if it is ended. I for
one am not going to be very sad over
it becausq this industry has been in
that position of being on the death
bed, of being a nuisance to every-
body and never giving / employ-
ment properly to any séction of
people, engaging, ag the Minister
himself said. 15 million people
in various areas in the country,
not even providing minimum wages to
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" by mechanising
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the spinning side of the industry. This

been a nuisance for the last ten

fifteen years. If it is ended, ©f
course, there may e some ncart-
burning in the initial stages, but w
may get ovey it; if it is mended, a big
industry invblving tens of thousanus of
families will be saved. So, this is
certainly & step in the right direction.
This is a major experiment which I
hope will succeed, but the inain d.fect
has all along/been that there was no-
body to care'for this industiry. As in
the case of every other indusiry in
the State'off Kerala, neither the State
nor the Cenhtre cared to experiinent
and do research in the various biran-
ches of the industry.

We knew thet art'ficiei fitres were
coming; we, who know *hing about
industrial and technical matters, used
to raise a hue and cry lhat,f'snmothing
must be done. We also knew tha' in
certain countries, espccially in the
cold countrics, thig fibre. though it is
very, strong, because of the presont
1ype' of tacking it und making it, caula
not serve properly os maltings 't a
long period., So, experiments on that
line were also necessary.

Again, certain countries were im-
porting this, and then s tting up their
own {factories. This; wus brought to
the notice of Government. We also
puinted out that not only
duties on manufacturej goods in thosag
countries prohibitive, bul
freight rates for manufactured gouds
as against yarn were four, five or six
times higher in the klden days. hough
it has come down slightly now. Ali
these aspects of the question were
raised several times before the Govj
ernment of Kerala ard the Govern-
ment of India, but no action was taken.

Now, the hon. Minister hopes that
these| plants, the
demand may be doubled. I am not
very sure whether it will be possible
because these countries which take
‘it/up take it not as a necessary or
essential article. It is an article of
luxury. They can very well say the

555 (Ai) LSD.—4.

were the.

that tne

(Amendment)

Bill
do not want it. Even if we compete
with them, they can put a higher
duty. ‘So, thig is a matter of much
speculation, but this is something
which should be attempted if the in-
dustry js to survive,
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The real aspect is lack of control
from the bottom to the top. Whether
Government can introduce it, whe-
ther it is bold enough to introduce it,
whether the State Government will
like it—all these are issues to be
faced, but this industry can never
revive unless from the bottom the
green and retted husks are controlled.
It is there that the whole canker lies.
If there is a rise of Rs. 50 in the price
of varn, the cost price of the husk
goes up by Rs. 60, and then the inter-
vening people who purchase this will
take so much profit that the worker
gets no wages.

The minimum wage fixed for this
industry is the large amount of
Rs. 1-4-0. This magnificent amount
of Rs. 1-4-0 has never been paid dur-
ing the last 15 years. The maximum
that has been paid is ten or twelve
annas. That is a definite breach of
law in this country, it has been pointed
out to the State Government, but there
is nobody to take action, because they
say that the moment they take it up,
the industry will collapse.

What is the good of employing 1'5
million people on this basis? Four
annas, six annas, ten annas, whatever
they please, they give the workers,
and the workers take it hoping that
tomorrow they would get Rs. 1-4-0,
hoping that Government will enforce
the minimum wage, because they have
no other go. People come, especially
womenfolk and children, and start
working. They are left to the tender
mercies of the middle men who are
handling it.

So. this industry has to be control-
led from the bottom to the top. Unless
and until you do it, it can never sur-
vive, it will never do any gcod tc the
people.
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[Shri N. Sreekantan Nair]

Another aspect is competition, Any-
one who has got any means of borrow-
ing Rs. 5,000 or Rs. 10,000 sends a
wire that he can supply mats at 15
“per cent less than the market price.
Then he runs about for mats. Of
course, he gets all sorts of rotten
things which are cheaper and sends
them. He gets the money for the
first instalment, then he loses the
market. The price in the market goes
down, and the industry is in dol-
drums.

As a matter of fact, my hon. friend
Shri Manivangadan was not correct.
There were 50,000 people engaged in
the manufacturing industry, but there
have been only 10,000 in the last ten
years. These people get not even two
days work in a week.

The increase in the so-called export
of finished goods or mechanised goods,
is something which is artificial. There
are some firms British firms, which
continue to sell at a high price, but
when the price of the coir yarn goes
up, naturally these buyers do not
buy, they wait till the price goes
down. That is why there is a differ-
ence of 17,46,000 KG in exports in one
year. They wait becausc this is not
an article of daily necessity. It is an
article of luxury. They bide their
own time, and then buy at the cheap-
est rate. So, this industry has to be
put on a better basis.

Though the Minister himself or the
Government as such is not respon-
sible, it may ®e said there is an area,
which is a desert area, where Yyou
find white sand spread all around and
only diseased cocoanut trees are
there. They have been there for
decades, they have gone bad because
of disease which cannot be cured. The
Government of India have set up
experimental stations, and the Coir
Board has tried its best, but the coco-
anut trees have not escaped the
devastating attack of this disease. So,
in all that area there is nothing ex-
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cept diseased cocoanut trees, nothing
can grow there, with white sand
spread all gver.

Dr. M. S. Aney (Nagpur):
water.

And sea

Shri N. Sreekantan Nair: C{ course,
they can jump into the sea and com-
mit suicide if that is a solution.

So, industries have to be found.
One textile mill which was granted,
but that has not been set up. There
is no scheme to industrialise that area
and as a matter of fact, the Kerala
area has been neglected by the Cen-
tre. There s not a single major
industry in the public sector instituted
by the Central Government in that
State. The Defence Ministry has not
set up a single ordnance factory of
theirs anywhere in Kerala. So, we
do not have major basic industries,
nor do we have the defence indus-
tries. It is no wonder that the people
of Kcrala are always seized with a
rebellious spirit to fight the existing
governments. Because there is poverty,
they attribute it to the Government
that i; in power and fight against it.
1f this continues, I do not think it
will continue to be against the State
Government only. It will develop
into a fight against the Central Gov=-
ernment. And we are the only people
beyond the Madrasis who want sepa-
ration from India and the north
Indian people who naturally try to
drive down our throat this Hindi
cult. We are the only people who
remain truly national. We may also
be driven to join these people, and
naturally the demand that the south
should become a separate sovereign
state may materialise one day if this
condition continues.

So, T would request the hon. Min-
ister not to be satisfied with this
mechanisation of one factory, Giving
Rs. 14 lakhs is nothing, it cannot save
the situation. It you are serious about
it, try to control the industry from
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the stage of the green and retted husk
to the stage of export, and then you
will be able to do something good for
India, goeud for the State and good
for thousands and millions of families.

13.00 hrs.

Shri B, K. Das (Contai): Sir, this
Bill secks to stress the development
side of the coir industry and so a
change has been sought to be made
in the long title of this Act. For that
purpose, the scope of the function of
the Coir Board has been sought to be
widened, so that power can be used
in certain factories and also further
grant of funds may be there besides
the income received from the export
duty and the amount may be repaid

out of the consolidated fund of the

Central Government.

There is a provision of about
Rs. 3:13 crores in  the third Plan
period for  the development of  this
industry. I do not know what is the
idea of thec Government and how
much this grant will be augmented. I
shall be happy if 3 substantial im-
provement is made and steps are
taken for the development of this in-
dustry in all the cocoanut-growing
States,

Of course, our friends from Kerala
have voiced their criticism and views
as to what is happening in their own
States. Coming as I do from the State
of West Bengal, which is also a coco-
anut-growing State, I find that in
that State, thiy industry is not much
taken care of. Further attention
should be paid for the development
of this industrv in that area. In the
coastal districts we grow cocoanuts
and there is much scope for the deve-
lopment of the industry there. In my
constituency, two or three years back,
there was a training-cum-producticn
centre which was started, but un-
fortunately abolished within no time
because husk could not be made avail-
able,

Although there is a large number
of cocoanut trees in this area, people

(Amendment)

Bill
do not know how to take care of the
husk and preserve it. They use it as
tuel. Also, the green cocoanuts are
greatly used and that husk is of no
use for production of fibre. All these
have to be taker care of in that grea,
because it is not possible to import
fibre or husk from outside the State
and develop the industry there. So,
if the Coir Board is to take care of
the industry and develop it in all the
cocoanut-growing areas of the coun-
try, proper care should be taken so
that the husk is not wasted and coco-
anut-growers also should take care
of their husk.

1886 (SAKA) 13888

There is provision in the Act that
remuncrative price would be paid to
the husk-producers so that they may
keep it properly and aiso that husk
can be made use of in the develop-
ment of the industry. I think that
the Coir Board should pay greater
attention to this aspect of the matter.

By the use of power rubberised
coir fibre should be produced in order
that we may compete in the inter-
national market. There is a proposal
of starting a factory with a sum of
Rs. 10 lakhg for the precent. Of
course, in the experimental stage, one
factory may do for the present. But
I think there should be further action
{aken in that respect and rubberised
coir filbre should be produced in
greater quantities, so that thcy might
find further markets in the world.

I hope greater care will be taken
to develop the industry in all the coco-
anut-growing areas, as I have already
pointed out. With these words, I sup=-
port the Bill,

st amare ey (F77)  wemw
HEYET, UF ACFE AV FIPT g FEAT
2 fF gAR  wiw wEEAEdE
Micilz 7N e | TF e TRy
g v wmrenm mft F $A7 gaEw
[ ¥ oSE waE A 3 =,
IRy Froardr ¥ w1 ww @ v o
a8 aTE gURT A 7w faw A g
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[+ Forarsr F«‘g]
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shri 5. C. Samanta  (Tumluk): Sir,
I welecome this Biil  which secks to
provide for the establishment of mer-
chanised factories.  Regarding grants
which are 10 be made by the Central
Government, that fund should be
adequate for the maintenance of the
Board. By this Bill, the hon. Minis-
ter has amended section 10, added a
new section 14A after section 14,
amended section 15 and substituted a
new section for section 17. In this
connection, I beg to place before the
House one fact. I introduced a non-
official Bill called the Coir Industry
(Amendment) Bill on 27th April,
1962. It was balloted three or four
times. Then, all of a3 sudden, I
reccived information that the Bill has
not been permitted to be continued
by the President. Then I thought,
perhaps, a comprehensive Bill is going
to be brought out by the Government

and therefore my Bill was not being
continued.

My Bill suggested the amendmen$
of sections 10, 21, and 26. There-
by I pleaded that measures should be
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taken for improving the  working
conditions of workers engaged in this
coir industry. 1 had suggested that
better working conditions and ameni-
ties should be given to ithe workers,
penalty should be imposed for sub-
mitting false returns, there should be
registration and licensing of retters,
retting places, coir spindles, looms
and other equipments for manufactur-
ing coir etc. As a member of the
Coir Board for some years, I know
that the Coir Board cannot supply us
the requisite statistics. Therefore,
this amendment for registration and
licensing of retters, retting places,
coir spindles etc., will help the Coir
Board to have regular statistics. These
were the things that I brought before
the Government. I am sorry to say
that in this Bill nothing of the kind
has been touched. I would request
the hon. Minister to give thought over
these things in future, and I hope
another comprehensive amendment
will be brought forward.

We are glad that the Government
i8 going to mechanise this factory. By
mechanisation we are afraid there
will be unemployment. Surely, there
will be unemployment. But there is
one difficulty. We are finding that
the export of coir matting is declining
for the last few years. So the Gov-
ernment has taken up mechanisation
to some extent—one-third of it—in
consultation with the Government of
Kerala, so that the manufacturing
cost will be less, the quality will be
better and the exportable things will
be able to compete with other count-
ries. Therefore it is welcome.

Sir, rubberised coir products will be
manufactured by these mechanised
factories. I am sorry to let this hon.
House know that this Coir Board was
established in 1955 and in these years
the central research station opened at
Kavamkulam has not been working
well. One sub-research station has
been started at Uluberia in West
Bengal. That also is not working
well. This coir industry. which is
bringing so much foreign exchange
for our country, which is the life and
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Bill o
death question especially of the people
of Kerala, is not being brought under
rescarch to the extent it should be,
I would request the hon. ldinister to
see that at Uluberia and at Kayam-
kulam these research stations work
well and they are manned well. By
this time there should have been many
expeiments conducted. This experi-
ment of mechanisation has been
brought to the notice of the Govern-
ment by a delegation which was sent
abroad and not by our research scho-
lars. Our research scholars should
have done something here and should
have advised the Government in the
matter. But that was not done by
them. I would, therefore, request
the hon, Minister to see that the
research work at these places, under
the control of the Coir Board, is
seriously taken into consideration and
all facilities are given to them.
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I would also request the hon. Minis-
ter to see that our internal consump-
tion increases. There is competition
everywhere. In order to save the peo-
ple of, at least, Kerala and Madras,
whose daily life is dependent wupon
this industry, more consumption in the
country should be taken into consi-
deration, In this respect, exhibitions
in the country and other steps which
are being taken by the Coir Board
will be helpful. If more money is
needed for that purpose, now that the
Government ig getting more money
that should be made available to
them,

Another thing is. the hon. Minister
has brought the proposal that the
Comptroller and Auditor-General will
now audit the accounts of this Board.
So long it was being audited by the
Accountant-General of Kerala. It is
good, when more money is being
given, this control has been given to
the Auditor-General.

Sir, T wholeheartedly welcome this
Bill.

Dr, Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, the Bill to
amend the Coir Industry Act is bc-
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lore the House. This amending Bill
tries to introduce, in pursuance of the
meeting  of the tripartite interests,
mechanisation in certain scctions of
this industry. I do not know whether
the Bill intends to mechanise the
matting section of this industry or to
introduce mechanisation in other sec-

tions of this industry also.

Sir, coir is mainly the product of
conconut husks. India has got a vast
coastling producing coconuts. The
report says that increase’is being re-
gistered in the area under cultivation
and also in the intensive growth ot
conconut in the area already under
cultivation. In spite of the fact that
this is a raw material which can earn
very good foreign exchange for the
country, I do not know what efforts
are being made to improve the techni-
que in the working of this coir indus-
try. As far as myv State, Mysore, is
concerned, in the matter of central
schemes that are being =zllocated to
different States, it stand: second,
Kerala/ standing first. 1 wonder how
many of the central schemes are being
implemented. Hardly 15 or 20 per
cent of the coir/is being utilised now
locally for manufactmre of certain
goods by way of cottage inductries.
These poor workers engaged in this
industry jare not given adequate wages.
Many of the coir co-operatives are
goine  in‘o  liquidation one after
the other. 1 do not’know whether the
hon, Minister would lay the blame
for it at the door of the co-operatives
or he would say /that jt is a failure on
the part of thé industry. Probably,
he would be inclined to say that it is
due to the defect in the working of the
co-operatives. What I mean te say
is, the raw materials should be pro-
perly, utilised.

In spite of the fact that the coir
technological rtesearch centre has
carried out many researches I do not
know whether' the results are being
implemented in the country.

There is a lot of scope for the im-
plementation of this research as also’
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for further research in the matter.
There are different ways of retting and
different varieties are produced. The
only thing that they/ are doing is the
export of the yarn and the fibre. We
find that hoth the yarn and the fibre
are being/ exported and during all
these years both of them fetched a
good sum as contrasted with the
manufactured goods that are being
sent out. Therefore, properly manu-
factured goods themselves should be
exported.

I do not know but the report of the
Coir Board mentions If'that some of the
countries which were purchasing the
manufactured goods are not purchas-
ing them now. There is a decline in
the purchas» by those countries and
a 1ew other countries are now pur~
chasing them. Is this decline in tho
purchase of the/manufactured goods
due to the fact that there is a decline
in the quality also of the goods? Our
Government is keenly' interested in
maintaining quality control on the
goods and the report also mentions
about preshipment inspection of coir

goods. Then, in  spitelof all these
things. why is there decline in the
export of manufactured goods? That

should be accounted for.

The Research Institutp has mention-
ed a number of zalternate uses for coir
and coir products and a number of
ways of dyeing. Tn what part pf India
all these things are being jmplement-
ed? A coir training centre was insti-
tuted in our part of the country.
When thg trainees came out after their
training period they were not able to
find any source of employment. They
were keen to gol,'in for another period
of training. In spite of the fact that
there is raw material as also trained
human personnel, why/that human
personnel is not made use of and why
is the raw material experted and a
very small percentage of itiis consum-
ed Jocally? All thece thing: are to be
considered in the prover spirit.

Statistical reseqrch is also being
carried out, The|progress of the coir

/
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industry depends mainly upon a num-
ber of factors and not only upon the
production of the raw material/ The
statistical research carried out shows
that the production of proper manu-
factured goods depends upon a num-
ber of factors, namely, the people
cemployed there, their way of living,
the wages paid and all these things.
These things have not been properly
attended to. The’economic and sta-
tistical survey that is being made with
reference to this coir industry shows
that these things are not being at-
tended [to. Therefore, all these things
should be properly attended to and
proper use must be made of this parti-
cular raw material.

As f regards mechanisation, one
Indian firm wanted to enter into some
collaboration with some German firm.
I would like to know whether this
mechanisation is being carried out by
the Government only or it is aliowed
to be carried out jn the private sector
also by the private firms and whether
subsequently it will be made applic-
able to any other part or it will be
adopted on a large scale. I do not
wish to put forward the argument that
was put forth by some of the hon.
Members that if mechanisation is res-
orted to many of the workers will
be unvmployed. But, to what extent
that will be desirable is a thing to be
considered. Of course, mechanisation
may expedite the work and we may
be able to produce good: on 5 large
scale, but while adopting this mecha-
nisation we should, at the same time,
pay greater attention to the employ-
ment of all those pcople. More people
will be able and willing to come into
this industry, as far as I knew.

A number of coir co-operative
socicties came into cxistence in North
Kanara. There the wages were not
properly paid. So, subsequently, one
after another. they went into ligquida-
tion. Why should this thing happen?
The only thing resorted to by the
workers is that they prepare some of
these goods in their own cottages and
because marketing facilities are not
given to them, on their own
accord they go and sell them in
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the market. As far as possible this
should be avoided. All the workers
should be brought together and they
should be paid Dbetter wages and
should be given better facilitis for
living. This can certainly earn a good
amount of foreign exchange.

Mr. Speaker: The hon. Minister.

Dr. M. S. Aney: May I say a word
or two, Sir?

Mr, Speaker: Now I have called
the Minister. He never expressed a
desire to speak.

Dr. M, S, Aney: Only two minutes,
Mr, Speaker: He may.

Dr. M, S. Aney: 1t appears that
this once-flourishing industry is now
brought to a very crucial position; in
fact, it is on the point of extinction—
It looks like that—and all this hap-
pened, according to the statement of
my hon friend, Shri Samanta, during
the last three or four years. There
has been a gradual decline.

13.27 hrs.
[Mg, Derury-SPEAKER in the Chair]

The main thing for the Government
to do is to sce as to what the reasons
for this are. According to the state-
men{ which Shri Samanta has made,
the two research stations have not
shown. according to information avai-
lable, any encouraging results which
wou'ld, in fact, make this industry
better than what it is today. On that
point also the steps taken by the
Government have been a failure.

Shri S, C. Samamta: I said
there is some decline in exports.

that

Dr. M. S. Aney: Might be; bot you
referred to some rescarch wok done
by them.

Govenmen{ was
mainly interested in this  because it
was a good material for cxport and
was giving us some gecod «rmount of
foreign exchange. But on account of
competition elsewhere we find that we
are not in a position to stand that

Secondly, the
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competition. 1 want to know from
the hon. Miinster, who is a very good
student of industrial problems and a
very careful helper of all the big and
small industries, whether he has found
in the new enterprise, which he
wants to enter upon by starting this
new mechanized industry, sufficient
strength to counteract the evil eflects
which competition is imposing upon
them. Are there cnough indica‘ions
to show that our goods expected to
be turned out of this factory will be
in a position to compete with them
and in course of time we shall be able
to regain that position? It that is
possible, it is a good project; otherwise,
it is time for them to think over the
matter more before they enter upon
any experiment at all

These are my observations.

The Minister of Intermational Trade
(Shri Mamubhai Shah): Mr. Deputy-
Speaker, Sir, I am glad that so many
hon. Meambeys participated in the
discussion on this Bill. At the outset
I may clarify the doubts expressed by
the hon. Member, Shri Yashpal Singh,
that this is no departure from the line
of supporting cottage and village
industries because, as I gaid, in my
opening remarks, mecchanization is
meant in order to see that the cost of
production goes down and that we can
be able to produce a better quality
of goods which, In the long run,
should expand employment rather
than contract it.

It is not always good to live in the
Eighteenth Century or in the medie-
val age where bc¢ by braking stones
people could get employment. There-
fore it is very necessary that gradual
induction of modern technology to
fight the competition which is already
developing abroad is brought about
in this country. It is, therefore, to
the good that large sections of the
people in Kerala and in Mysore as
also in West Bengal, as we could see
from the statements of hon. Members
from thosc areas, have supported the
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idea of modernisation and mechani-
zation.

Shri  Vasudevan Nair yesterday
mentioned the decline in the export
of matting. I think, it he takes up:
the figures, over the years, since the
inception of the Coir Board,.
the exports and production have gone
up tremendously and it is the yarn
export which has slightly gone down.
The export of mats and mattings is
continuously rising though not at the
same satisfactory level as we desire
it to be. But the main  reason why
the yarn continues to be exported in
larger amount—Rs. 9 crores—and
about Rs. 4 crores worth of mats and
mattings, is the heavy duty, as he
himself pointed out yesterday, which
has been levied by the Western Euro-
pean countries against our coir mat-
tings. It is precisely this that we are
fighting in the United Nations Con-~
ference on Trade and Development
in Geneva, that ofher advanced indus-
trialised countries should give and
make room for the simpler techono-
logy of the less developed countries
and give up, in due course, by a phas-
ed programme the manufacture of
mats and mattings or jute goods or
simpler types of engineering goods or
chemical goods; and 1 do hope that
as a result of our persistent efforts
in the coming years, it should be pos-
sible for us to register at least this
impression on the advanced countries.
Here, 1T would like to take this oppor-
tunity of making an appeal to all the
advanced countries, particularly the
Western European countries and the
United States, to altogether remove
and abolish this 22 to 30 per cent
duty. It make; it impossible or the
Kerala or the Mysore producer to
compete in the mechanised sector
will finished goods such as mats and
mattings. As some hon, friend sug-
gested. why not ban the export of coir
yarn? That ic also there. We have
considered this matter several times.
The large amount of unemployment
that is likely to be caused and the
distress that we would have to face
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fur quite a number of months and
years 1n case the Western European
countries refuse to vield or reduce
the duty, will mean a positive loss of
employment without a corresponding
gain either in terms of foreign ex-
change or in alternative sources of
employment. For an industry which
empluys a million of people or more
at different stages, even a million and
a half, the risk to be taken is far
too much as compared to the imme-
diate gain. Evepn so, we are consis-
tently trying to see that more assis-
tance in the form of export promotion
assistance is being rendered to the
producers of coir mats and mattings
and very little is being given to the
producers of yarn.

My friend, Mr. Samanta, mentioned
about the licencing of retters. Now,
imagine thousands and thousands of
houses in this decentralised  sector
being under perpetual fear of an
inspector only because we want to col-
lect statistics; it will be hard on them
if every inspector or policeman goes
after the small cottages of the people
to see whether they hold a licence and
whether the premises are kept well
and all that. It is true that inspec-
tion helps and we have been intro-
ducing inspections on several com-
modities. But I shudder to bring too
many pieces of legislation which give
power to all these officials of the
States to interfere with the lives of
the poor people who are already dis-
tressed due to the low wages. Mr.
Sreckantap Nair, who is not here at
the moment, mentioned that the Mini-
mum Wages Act is not being enforced.
The recason i3 obvious that when so
many thousands and thousands and
millions of pcople are employed, it
is difficult for the enforcement ap-
paratus of the State to enforce all
these laws which can only be due to
the support of the basic economy. The
real solution is to support from the
foundation the ecconomic structure of
this industry so that the producers are
enabled to pav betier wages continu-
ously, I am, therefore, glad to say,
as regards the suggestions made by my
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hon. triend Shri Maniyangadan and.
Shri Vasudevan Nair that the duty
which we were contemplating to re--
duce or abolish, that we have al-
ready issued a notification today com-
pletely abolishing the cess of 98 nP.
per quintal on coir products. This is
with a view to give relief to this in-
dustry so that instead of financing
from the cess which the poor produ-
cers or the middle-men had to pay to
us, the State as the senior partner in
the weclfare of the people of this
country will bear from its own trea-
sury the development expenditure
through grants and loans as this Bill
secks to amend, that is, in future the
finances will flow from the Consoli-
dated Fund and other sources rather
than to tax this small and very poor
industry from this particular cess.
Therefore, we have today issued g
notification completely exempting this:

industry from this cess,

13900

Then, the question was -in
manner should be gradually go to
mechanised  sector. It is true that
there is a fear of temporary unem-
ployment. As far as I can see it, the
unit that we are starting is rather on
a modest scale and it is not likely
to replace a large number of workers.
When one-third of the sector is
mechaniscd, naturally there might be.
some displacement.

what:

It is my hope that this will be an
additional employment rather than
displacement. But if displacement
did come as a result of mechanisation,
I can assure the House and the Mem-
bers who have expressed their an-
xiely on this account that we shali
take every care of it. This assurance
is not either a hollow or an unfounded
one. We shall see to it that alterna-
tive employment is provided to everv
single person who is rather rendered
unemployed or less employed as a
result of this mechanisation. The
total number of people involved will
not be more than 1400 pcople if the
whole scheme of mechanisation of the
one-third sector takes place. With a
single unit, it will not be more than.
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50 or 60 or 100 people which is not a
number that cannot be absorbed in
the expanding economy of these areas.

My hon. friend, Shri Samanta, men-
tioned about research. 1 admit that
the research has not been a very
powerful factor in. this industry./ But
.as one can gee it, the scope of research
in terms of improvement ig so much
limited by sociological conditions in
thisfcountry/ We once tried and in-
troduced a modern method of retting
and de-husking. We found that hun-
dered people’'s work could be done by/
one machine and we ourselves
thought that it is better to carry on
with the traditional method | rather
than bring a new research.| It has
been so in seven, eight or nine resear-
ches which we carried out success-
fully. It is not so much the entire
faull/ of the research institutions. 1
can a:sure Shri Samanta that again
we will look into these two particular
-centres which he has mentioned/ and
‘we will see how we can make them
dynamic. DBut the limitations have
got to be appreciated by the House
because this/is an industry where we
have to be Vlery very wary and cons-
cious that what we do does not do
some basic damage|till we can re-
pair it by sceme alternative means.
We would rather prefer to go a little
more slowly and on surc linesias is
proposed in this Bill. Tt is, therefore.
that when he moved a Bill sometime
back we requested him to withdraw
it.| It was with a view to bringing a
comprehensive legislation. We do not
propose to bring another legislation
again to license the retters/ and
various other people and create more
problems for the small people and
emall producers.

Then the other question was, whe-
ther we ‘can fso arrange our sale of
varn that the foreign countries which
are today dependent on our yarn are
induced to buy more mattings; rather
than yarn. The matter is gimplle. But
1% is not s0 simple as ib looks. There
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are other countries which are produc-
ing:coir. As a matter of fact, ours is
the one country which makes the
maximum utlisation of coir fibre. Out
of the total/husk produced, we almost
utilise 37 per cent. Malaya and
Philippines utilise less than 12 per
cent und Ceylon utilises Jess than
6 ber cent. Therefore, over the years,
the utilisation of increasing quantity
of husk is being attempted success-
fully here. Now, if we do anything
which will upset this balance, it is
likely that those advanced countries
will buy the yarn from other alter-
native sources. So, we are ,' closely
examining it. To the extent jt is
possible, because of more circumspec-
tion at the governmental level or
social level, we can/ gradually induce
a certain amount of assistance from the
fridndly countries. I can assure the
Housc that we are for selling less yarn
and more finished products, like. mats
and mattings. Regarding the husk, I
think, there is some mistake in the
fieures quoted by Dr. Sarojini Mahi-
shi. We have totally banned the
husk cxport except a very few small
quantitics running into a  thousand
rupecs or so. Practically, wefare not
allowing uny husk to go. Those husks
also go as samples and not actually
for trade. Here in the field of fyarn,
it is better finished yarn which can
bring better price. This particular
amendment sought in the Bill is for
mechanisation, though momentarily/
confined in the first approach to the
weaving sector, and we do want to
sce that the finishing of the varn and
various;/other aspects of spinning are
alsn gradually brought under a more
modernised practice.

There was a suggestion from three
or four Members regarding|the need
for the diversification of this industry.
I am glad to say that over and above
the Madras factory of Bharat Motors‘
which has already gone into produc-
tion, a second factory in Cuttack, a
third factory in Delhi and 5 fourth
factory in Mysore arefabout to go
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into production in the next few weeks
to make the rubberised coir products,
and six morg applications, two from
Mysore/ onefIrom Bombay, two from
Calcutta and one from Kottayam are
under active consideration, because
basically this is an export industry,
and even though| otherwise we would
not have given a high priority for
import licensing, yet, because ot the
export potential which jt guarantees
for us,/ we are very much interested
in seeing that these four or five appli-
-cations for the impoert of the machi-
nery are licensed very soon.] So, over
the next year, we might even hope
that more than 12 or 14 {factories
which will dixersify coir production
will comefinto‘éxistence in our count-
.

This particular product will be more
used locally. Of course, we are try-
ing to export the products of the
Bharat Motors. It is like exporting
air, because the weight is so low and
the space it occupies is so much that
even with the best of the shipping
companies, we are not able to reduce
the freight to such  an  extent that
it can really be profitable. We find
aiso that with the plastics are coming
up, <such as polvethclene, foam
rubber and other things; the scope in
foreign countries for usc of the rub-
berised coir  products is  less than
othewise.

But I can assure the House that
as far as internal consumption is con-
cerned, we shall try our level best
to cee that the consumption of this
product Jocally, which is only 8 or 9
per cent now is increased, We are
trying to see whether we can expand
the indigenous utlisation base by ask-
ing the various Ministries of Govern-
ment.  the Defence  Ministry  and
the Supply Department and the
State  Governments ot promote
more internal consumption of these
products; we should also think of
opening more depots and show-
room:; already nine show-rooms
are working but more could be opened,
with the grants and loans available.
I¢ that is done we shall see to it that

(Amendment)
Bill

the internal marketing is increased,

because then it can be the bed-rock

or some solid foundation on which

this industry can advance.
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I hope that I have covered most
of the points made by the hon. Mem-
bers. I can assure them that we shall
look into the other points which
they have raised and see that proper
action is taken in the light of their
observations

With these words, I hope that the
House will approve of this measure,

Mr. Deputy-Speaker:
is:

The question

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideratton.”

The motion was adopted.

Mr. Dcputy-Spezker: We shall now
take up the clauses. There are no
amendments to clauses 2 to 7. So, I
shall put them together to vote.

The question is:

“That clauses 2 to 7 stand part
ot the Bill.”

The motion was adopted.

Cluuses 2 to 7 were added to the Bill.
Clause 1— (Short Title)
Amendment made:
Page 1. line 4,—
for ‘1963’ substituted ‘1964’

(Shri Manubhai Shah)

Mr  Deputy-Speaker: The question
is:

“That c¢lause 1, as amendced,

stand part of the Bill”.
The motion was adopted.

Clause 1, as amended, was added to
the Bill,
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[Mr. Deputy-Speaker)
Enacting Formula
Amendment made:
Page 1, line 1,—

for  ‘Fourteenth’
‘Fiftcenth’,

substitute

(Shri Manubhai Shah)
Mr, Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended
was added to the Bill.

The Title was added to the Bill.
Shri Manubhai Shah: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.” .

The motion was adopted.

1344 hrs,

TAXATION LAWS (CONTINUA-
TION AND VALIDATION OF

RECOVERY PROCEEDINGS)
BILL
The Minister of Finance (Shri T.
T. Krishnamachari): Mr. Decputy-

Speaker, Sir, I beg to move:

“That the Bill to provide for
the continuation and validation
of proceedings in relation to Gov-
ernment dues and for matters
connected thcrrewith/ be taken
into consideration,

The object of this Bill is to ensure
due continuity and effectiveness of

proccedings initiated for  collection
and [recovery of tax demands out-
standing against assessees, without

1, 1964 Laws (Continuation
and Validation
of Recovery

Proceedings) Bill

prejudice to the legitimate rights of’
an assessee who genuinely disputes the
validity or/correctness of the quan-
tum of the demand created against.
hiin.  As explained in the Statement

of Objects and Rcasons, the Bill has
been necessitated by a recent judgn}ent"

of the Supreme Court according to-
which, where a tax demand created
on the basis of an/"aSsessment order
is varied by an appellate or revision-
ary authority, the original order
merges into the order of such autho-
rity, and all steps already taken for
the collection or recovery of the
demand with reference to the origi-
nal order become inoperative under
the law. On the principles enunciat-
ed in this judgment, it would become
necessary for the tax authorities
in all cases wherever the demand
based on the original order has
been reduced on appeal or revision, to
take proceedings ab initio for the:
collection and recovery of .the por-
tion of the demand which has been
sustained by the issue of a fresh

demand notice and allow time to the,

assessee afresh for payment of that
demand, even though the reduction
obtained by the assessee might be
insignificant and he might have had
ample time of several months or
cven years for the payment of that
demand. Following this principle to
its logical conclusion, fresh demand
notices may have to be issued even
where the original assessment order
has been confirmed, because in that
case also/it may be argued that when
the appellate or revisionary order is
made, the original order of assess-
ment merges into it and all action for
collection or recovery taken on its
basis ceases to be cffective under the
law.

I have mentioned previously in /this
House during the discussion on the
Demands for Grants relating to the
Finance Ministry that it is necessary
for us to/ strike a balance betwcen
the rights of the citizen and the
rights of the State in the matter of

taxation. The Income-tax Act con-
]
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